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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- ERNAKULAM BENCH

0.A No. 606 of
ToA—Now 0 , 1991

DATE OF DECISION _27-2-1992

§ Jayakumari - ‘ ; Applicant (s)

Mr MR Rajendran Nair Advocate for the Applicant (s)

Versus

Senior Supdt. of Post Bffices$hsmxwem(s)
Pathanamthi@ta & another

Mr V Ajith Narayanan, ACGSC  Advocate for the Respondent (%-1
Mr D Sreekumar - Advocate for respondent-2

The Hon'ble Mr. NV KRISHNAN, ADMINISTRATIVE MEMBER

&

The Hon'ble Mr AV HARIDASAN, JUDICIAL MEMBER

B w

¥
Whether Reporters of local papers may be allowed to see the Judgemen
To be referred to the Reporter or not ? )
Whether their Lordships wish to see the fair copy of the Judgement ?
To be circulated to all Benches of the Tribunal ? \N

JUDGEMENT
l(Nr Ay Haridasah, Jﬁdicial Member)

The:applicant,'a candidate fof selectioﬁ to the post of
Extia Departmental arangh Postmaster (EDBPM), Paranthal Paost
0ffice has Piled this application under Section 19 of the
Administrative Tribunals Act for a declaration that she is
entitled to be considered for regular appointment as EDBPM,
Paranghal and for a direﬁtiom to the first respondcent to conside;
her for suéh selection and appointment not uithstanding the
fact that she is not sponsored by the gmplaymént‘Exchange.
The applicant was not sponsored by the Eﬁployment Exchange for

the reason thaththe Employment D?fiqer thought that the
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residential qualification required for the post of EOBPM yas
/EZ;?Sgggfuithin the delivery area ofvtha concerned Post 0ffice
and the'Ehplayment Officer had inserted a notification in the
Malayalam néuspaper by name, Mathrubhoomi to that effebt.
Apprehendiﬁg thét thE:applicagt's candidature would bse turned
down for the reason that she was not residing within the delivery
area of Paranthal Post Office though she was residing within the
Panthalam Thekkekkara village in which the Post 0Office is situated,
she has filed thislapplication. After thse application was
admitted, an interim order was issued directing the first res-
;andant to cansidér the applicant also for regular appointment
to fhe post of EDBPN thougﬁ.not sponsored by the Emﬁloyment

Exchange, purely on provisionai basis subject to the result of

~this application.

»2; The application was opposed by the respondents.
Respondents 142 have filed separate statement. However, in the
reply statement on behalf of the 1st respondent, it has baen

stated that in the requisitiom sent to the Employment Exchange,
had " only

the second respondeigiiyzfzijfhat the candidate to bs sponscred
| > , T

should be tha resident of the village in which the Post Office
is situate and‘that the Pirst respondent is not responsible for
not sponsoring ' the candidature of the applibant. The second
respondanflin the reply'statement hésvcontended that to be
sponsored for the post of EDBPM, one should be resident of the

delivery area of the Post OffPice concerned.
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3.. The instructions issued by the DG, P&T iﬁ regard to
the residentiai qualification for the post of EDBPN aéd EDSPM
sa? that one should bg resident of the village in which tha Post
Offiée is gituated. So the?e is no basis for the contention‘of

the sa8cond respondent that the residential qualification fequired

is residence within the delivery area. So the contention of the

second respondent has only to be rejected. Now that the applimnt

has already been considsred for selection though not salected@nd

‘'since the applicant has filed another application challenging haf

non-selection, the only question to be decided is whether the

a
applicant is entitled for/declaration that she is entitled to be

considered for regular selecﬁion to the poat of EOBPM, Paranthal.
In'vi;w of uwhat is stéted above, ws have no doubt in our mind ,
that the applicant who is a resident of the Panthalam Thekkekkara
villages, satisfies the residentiéi qualification prescribed by

the DG, P&T and in Annexure-R1 to be considered for the post aof

EDBPM, Paranthal.

4, In the result, the application is allowed in part and it

is declared that the applicant on account of her permanedt

residence in Panthalam Thekkekkara village is eligible and
entitled to be considered for regular selection to the post of

EDBPM, Paranthal. There is no order as to costs.
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